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The extent of reserves and poten-
-tial of the structure would be known
after drilling three more exploratory
locations planned during 1987-88.”

I would like to know from the hon.
Minister, gso far, how many wells have
been drilled in that region and what
is the possibility of finding more oil
and gas in that area?

. SHRI BRAHM DUTT: Sir, I will not
be able fo give the detailed informa-
tion at this stage. But we hope to
find 0il in that four sq. km. area. The
exact quantity of oil will be known
after the three exploratory wells are
drilled, -

.. SHRI NIRMAL CHATTERJEE (West
Bengal): To what extent is this effort
indigenous in terms of rigs, in terms
of expertise? This is the question by
answering which the Minister can
-gladden our hearts, if possible,

SHRI BRAHM DUTT: This is being
done by the ONGC. (Interruptions)

THE VICE-CHAIRMAN (SHRI M.
P. KAUSHIK): I will put the question.
Mr. Minister, he is asking whether the
rigs are Indian-made or imported.

. SHRI BRAHM DUTT: I will have: to
get the particulars.

“SHRI JAGESH DESAI
rashtra): I would like to know, how
‘the quality of this oil compares with
that of other oil-flelds?

SHRI BRAHM DUTT: Generally,
the quality of Assam oil is quite good.

THE VICE-CHAIRMAN (SHRI M.
P. KAUSHIK): The House is now ad-

journed for lunch to meet again~at

2.30 p.M,

The House then adjourned
for lunch &t f{wenty-seven
minutes past one of the clock.

(Maha--
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The House reassembled after lunch
at thirty-four minutes past two of the
clock. Th, Vice-Chairman, (Shri M.
P. KAUSHIK) in the Chair,

REFERENCE TO THE REPORTED
DEATH OF KIM IL SUNG BROAD-
CAST BY ALL INDIA RADIO

SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, I have a small
point. In today’s morning bulletin .
of the All India Radio, an unfounded
and unsubstantiated report has been
circulated that Mr. Kim IL Sung has
been murdered. We rang up the Em-
bassy here who said that this news
has been planted or sent by South
Korea.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI M. M. JACOB): It
is not a confirmed news, Why to rai#s
it? »

SHRI GURUDAS DAS GUPTA: I
am only drawing the attention of the
House that the Government agency
should not have circulated such an
unfounded news. In the past also they
had circulated the news of the death
of Shri Jayaprakash Narayan and the
death of Shri Jagjivan Ram wrongly.
I would request the concerned Minis-
ter to see that the All India Radio
does not do the same thing in future.

I alsg want to . know what the reai

fact is.

—

-

THR INDUSTRIAL FINANCE COR-
PORATION (AMENDMENT) BILL,
1986—Contd.

SHRI° RAJNI RANJAN SAHU
(Bihar): Mr. Vice-Chairman Sir. be-
fore I resume the discussion on the
Industrial Finance Corporation of
India (Amendment) Bill, I congratu-
late you for giving me this opportu-
nity. All of us know that this Bili
was left out in the lurch and passed
over by another Bill moved by hon,
lady Minister, Mrs. Margaret Alva.
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This Bill was left stranded like a
passenger train and that passenger
train which at times remains stranded
between two stations as it is passed
over by a supersfast train which -rea-

ches its destimation in time. I feel

pity for our hon. Minister of State for
Finance, who moved the Bill but had
to remain stranded and was passed
‘over by the hon. lady Minister of State,
‘both eoming ‘from the same State.

Now, Sir, coming to the Bill proper,
1 propose to support the Industrial
Finance - Corporation (Amendment)
Bill, 1986. On the other day the dis-
.cussion was initiated by my learned
friend, Prof. Nirmal Chatterjee, while

initiating the debate, he opposed the

.Bill by referring to the system in the
Soviet Union in respect of the Schedule
.attached to the Billv—regarding  decla-
ration on -fidelity and secrecy. Res-
pecttully, I ‘would like to remind my
senior friend that we are considering

‘thig Bill in Indian atmosphere and not

in the Soviet Union  afmosphere.
More so, there is nothing ‘wrong in

‘the declaration attached to the ‘Sche-

dule, which. is meant for bringing
more and more discipline among all
concerned attached to the working of
the Corporation. Perhaps our learned
friend is aware that details in regard
to the working of such -Corporations
are . made available to the public ‘in
the Annual Repartis of the Corpora-
tions. So I would like to know from
my learned friend what is wrong in
this Schedule. '

Further, :Sir why has -this’ amend-

ment heen  necessitated? Original-
ly the TFCI Act was .enacted .in
1948 just after Independence with a

view “making medium and long-term

credit more readily avatf®le fo indus-
trial coneerns in India, particularly in
circumstances ‘where normal banking
accommodation is inappropriate or re-
-course to capital issue method is im-
practicable”. The original object of
IFCI Act which was established in
1948 is to usher in a healthy growth
of industrial development and cons-
truction of  infrastrucltre. After a

lapse of 37-38 years since.our Indepen-
dence, the industrial eontext has
changed, the <coneept amd culture
thereof havechanged. 8o this amend-
ment has been brought to bring rapid
industrial growth and technological deve-

lopment.

The salient features of the Bill, as
stated in the aims and objects, are to
enlarge the area of activities™ under

_section 2 of this amendment. A -wide

range of activities have been breught
which include the -generation, -storage
or distribution of electrieity -or any
other form of energy. There are seve-
ral substitutions in sub«clause -(vii)
arnd sub-clause (ix) such as “machi-
nery or eqipment” and ‘‘the setting up
of, or development of, an .industrial
area or -an industrial .estate’’. 8ir, I
congratulate :the Finance Minister for

~ bringing such an amendment as it is

high time ‘to bring -certain - medifica-
tions in the original Act. This .anrend-
ment will bring in allrond growth in
the country and I am definite that the
targets fixed by the Planning Gem-
mission from time to time at specified

‘rates ghall be achieved.

Sir, likewise, section 4 has been
amended and the authorized capital
of the Corporation is being increased
up to Rs. 250 crores. “This is ‘most
opportune in view of the mutiplied
ambit or scope working and pace

~of all activities which have magnified

manyfold. Phis amendment will:meet.

‘the requirements of .assistanee to a

large number of -entrepreneurs in a
big way in different activities and
thereby :it will .achieve the desired .re-
sult, as-envisaged by.our Prime Minis-
ter, to give a thrust to our economy
to usher in the 21st century,

Sir, there is a prgposal under seo-
tion 10 to appoint Chairman .and
Managing Director in consultation with

" the Development Bank. The proposal

to nominate one of -the Directors by
the Reserve Bank .is alse laudable.
Sir, it is not desirable to appoint one
and the same person .at Chairman and
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Managing Director in a financial ins-
titution like the IFCI. There must be
the principle of checks and balances.
But, at the same time, I suggest that
the Chairman and Managing Director
should be a professional person having
knowledge of finance with. commit-
ment and dedication.

Sir, there are certain amendment
providing for speedy disposal of cases,
procedure of Boarq meetings and in-
volvement of the Reserve Bank, which
are also laudable. T support them.
Sir, there is an important substitution
in section 23 of the Act by providing
consultancy and merchant  banking
services within and outside India.
By this substitution the IFCI will have
a vital réle {o play in the society.

_apart from the financial assistance
which is being given since its very
inception.

Sir, I have to make a few other
suggestions which the honourable
Finanee Minister may  kindly look
into. Firstly, Sir, although the acti-
vities of the IFCI have been enlarged,
yet. one activity, that is, tourism and
hotel industry, is left out. This should
be included in the area of operations
of the IFCI. .Secondly, in view of fhe
wide powers of the Chairman and
Managing Director is entrusted with,
there must be some restrictions and
a :penal condition should be imposed
in the appointment letter in case of
their lapses and failures. Thirdly,
Sir, the Corporation should be restric-

ted not to divert the funds to purposes
other than those for which they are
allocated. Sometimes it has been
found that funds meant for subsidies
are diverted for loans and other acti-
vities. This should be _ avoided.
Fourthly, the IFCI should ensure pro-
per growth, From the figure available
with me, the growth of the Corpora-
tion in the last five years has been
only 22 per cent, and it needs im-
provement. Fifthly financial assis-
tance to backward areas Is also not
up to the mark. Only Rs. 3,230 crores
have been given tc about 2,272 pro-
jects. Out of these, the IFCI has
assisted 1,055 projects in backward
areas, which is very low.
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Sir, to have a balanced development
in our country, the activities in the
backward areas should be much more.
The profitability in 1986 is also not
very much encouraging in view of
the liability. There is g profit of Rs.
34.18 crores in 1986 as against th
liability of 1,838 crores. The profit in
1984 and 1985 was also nof very
much appreciabe, that is, in 1984
the profit was Rs. 23.89 crores with the
total liability of Rs. 1095 crores and in
1985 the profit was Rs. 29.31 crores with
the total liability of Rs, 1,431 crores. This
is not encouraging considering the pro-
portionate liability,

Sir, I alsoc do not know whether
these profits have been. calcuated on
cast system of accounting or aon the ba-
sis of accruel system of accounting. If
it is gn the basis of the cost system of
accounting, to some extent the profit
is tolerable, but if it is on the accruel
system of accounting, it is absolutely
not up to tHe mark.

Sir. to have a balanced -development
in our country, the ¥¥CI should also
participate in the projectg assisted by
the SIDC in the States at least in the
backward States to provide liquidity
of funds to the SIDC,

Seventh, there should be a close
monitoring of projects to avoid an in-
dustry being gick from the very  im-
plementation stage. Sir, there is one
unit in Bihar where the land financler
is the IFCIL This unit is close for
several years, and funds of other
financial institutions have also been

locked up due to lack of close monito-
ring.

‘Eight, the IFCI should take gpecial
measures and devices for reecovery
which is at the lowest ebb.

Nineth, Sir, to avoid escalation and
overrun, speedy, time-bound disposal
of loan application and the implemen-
tation of the project should be the
first and the last aim of the IFCI.
Similarly ~ phase-wise disbursement
should also be planned by the IFCI.

Tenth, Sir.* the gap between the
sanction and the disbursement, as said
by our earlier speakers, should bs nar-
rowed to the minimum extent,
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Eléventh, the' nominee - director -of
the: IFCI in the assisted unit should
"'be pinned’ with' responsibility,
" ' Sir, lastly, I would like to draw the
attention of the House and also the
attention of our hon. Finance Minis-
ter to the activities of the IFCI in
Bihar ‘which is not only poor but the
poorest From the figures available
’to e so far, the IFCIL has assisted
only 60 projects in Bihar, and in 1986
only 5  projects, that too  with
'Rs; 29.92 crores. (Time bell rings).

Sir, I cannot check myselfi to vindi-
cate my views.when the total invest-
~ment - - of the Government of Jndia is
‘5.5 :per cent.in-the mining sector and
‘34.8. per. cent .in the manufacturing
sector which is much less than the cor-
responding. figures for Assam and
Orissa. - S0,. the IFCL should come for-
ward 'in .a- big way and plan to pull
up Bihar by their investment in a
maximum number of projects to bring
Bihar at par with other States,

With these words, I support the Bill

Thank you, Sn‘ v

THE VICE-CHAIRMAN (SHRI M.

P. KAUSHIK): Shri Sharad Yadav

not there . Sbri V. M. Jadhav not
there. - Shn G. R. Matto not there.

Shri Sagar Rayka not there.

- 'SHR1 K. VASUDEVA PANICKER
(Orissa) : - Thank you for inviting me to
speak earher. :

"First of all let me support this Bill in-
troduced by the hon, Finance Minister.
In.fact, I am not very clear as to what 1
should speak on this Bill in the House,
mainly because it is a fact that this country
is & nation Whene we are having more
-t,h.ab enough legislations.  Besides we
are havmg more than enough institutions
either fqr financing or ‘otherwise, if these
legistations -had been properly 1mplemen-‘
ted arl if these institutions had worked

PrOPcr}y we woulq have done miracles, I
_pne. or two examples and

will give you

with - these - -examples . 1- will

try to end my .speech, In  kerala,
I understand

there is a new Industry,
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there are such industries throughout India.
This cne is a notorious industry producing
 Itis called blade industry. In
fact, it is not manufacturing blades for the
purpose of shaving beards.. This_js- an
industry for financing blackmarketing, I -
will illustrate how it happens in this in-
dustry. If I am in need of Rs 100, it
is quite easy for me to get it on loan. I
ask Mr, X to give me the money, "He
gives me Rs, 90 in the ‘morning at * 10
am, ~ Iy the evening I have to pay back
this money plus the intetest’ on it: K a
Joan is for Rs. 90 I have to repay ‘Rs,
‘105 ‘in the gvening, say after eight or ten
hours. The margin of profif which Mr.
X, who is the financer, of mine,is' Rs. 15.
If you multiply Rs. 15 per day into 30,
it will be. Rs 450. Al the as'sc'ts"wh(ch
Mr, X ig having is only Rs, 90 and in
a month’s time Mr, X, the ﬁnancxer “is
manufacturing Rs. 450. So, this is'a very
highly profitable busmess, though it is ‘no-

" torious,

This is called blade industry beoausq it
completely shaves off the loanee, . What
I am trying to bring out is this.fact which
is existing in Kerala and elsewhers.  Thia
is also t0 highlight that something is going
wrong somewhere in the whole institutional
financing in India. We have made rapid
strides i the way of progress of banking.

We have made rapid stride - in
the progress of jnstituional  financ.
ing, ‘We  have made rapid

progess in these fields and now ° stands
foremost. But despite all this who takes
the benefit of the instifutional financing?
If the institutional financing had been suc-
cessful to the desired extend, this type of
blade industry would not have taken birth
erala and--elsewhere,

Now, bear with-me for another minute
and I will_give yon Another example. A
friend of mine was tellmg e a story, One
Mr. X has been doing busiriesg with ‘one
of . the “agencies of the Government of
India for the last many years. His year:
ly business turnover with the Government
of India was somewhere around Rs 20
Mr. X was doing business with
th, tune of
Rs. 20 crores every year for the last so
many years, So he wag transactmg his
business through a praticular bank in India;

crores,
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1 this particular person was jy need of

few lakhs of. rupees somewhere around
Rs. 25 or 50 lakhs he approached the
regulay barik_ through which he has been
transacting his  business. A person who
is having businéss to the tune of Rs, 20
crorés every year ‘was denied payment of
loan, ‘Why? Becaugy ‘when the. matter

was further- investigated- into, it was re-.

vealed .that the officer who was to. sign
the papres ‘wag interested to destabilise Mr.
X who wags doing business with the Gove-
rnment for the last so many years. These
are two . questions before ~the banking
ingtitution in our country. If this-pattern
is not going -to be looked into angd inves-
tigated, the purpose.for which we .are try-

ing tg hav, institutional financing business’

wiil go to dogs. »

This Industriaj Financial Corporation is
an excelient idea.  This was constituted
in 1948, Since 1948 this institution has
made a lot of contributiop, for the deve-
lopment of India. I do not deny  this
fact, . But tha  question is whether -these
financial institutions . coulg really perco-
late dowp to, our masses who want to
produce goods for the benefit of our count-
1y, I cannot say ‘ves’ or ‘no’ despite
the fact that we see visible progress, = -

Therefore, my submissioy, oy this point
is-that we have to see that there is a co-
relation between agricultural development
or industrial" developmeint on the one¢ side
and private -sector and public sector on
the other side through our banking. insti-
tutions. Qur financial iostitutions are
ther, in the public séctor as well as in the
private ‘sector for the development of our
_country. Banking itself means  that
somgbody banks on you.' And - that
somebody- who banks ‘on you is pot iR ‘a
position- to get the ‘benefit, - .

Then the very concept of banking itself _

is irrelevant and obsolete. I am.not going
to: be critical about-our financial institu-
tions.”. But .- .what. I . . am .. trying
to say is that it has to be further streamlin-
ed, ' Our banking institutions have to be

s‘tr'ea‘nﬂihed.' Sir, industrial development -

should be ‘the super-most critéria for  the
institutional financing "in - Indid, Before
concluding. T want to make two submis-
sions on this point. The Industrial Fina-
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ncial Corporation insteag of confining it-
self to the cities and urban areas. should
try to percolate down to the villages, be-
cause -we have to develop our villages,
There is an exodous from the villages to
cities and our cities are becoming into'er-
able and not fit for habitation because of
so many reasons. We have to develop
these villages into a more economically
developed areas.* For that this Finan-
cial Corporation can do a lot ef things,
"With-these words; I conclude my speech.
Thank. you. o L
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SHRI. CHIMANBHAI MEHTA (Guja-
rat) : Mr. Vice-Chaisman, I welcome this
Bill because. it incorporates the experience
of almost four. decades of the functioninz
of the Corporation and, therefore, it has
enlarged the canvas. of its activities, has

enlarged the outlay of the capital and. has
also put several fresh, new ideas. There

‘fote; it is an attempt in the right direction

and commendable,

Before I go to the variouns aspects of
this Bill T would like to suggest first that
housing shoulg alsp be incorporated as
an industry, This has not been done here
because housing is considered a non-es-
sentia] project, - With the growing urbani.
satiop we find that unless labour and other
people are given proper recreational faci-

lities, it is going to adversely affect indust-

rialisation also: I have seen that in the
cther financial corporations that camer: be:
fore: this House this was pot included.
Bvey at this late stage I' am: recommend-
ing to the Min'ster that this. should be
considéred! Tn the Seventhy Plan we ars
laying , greater emphasis on housing and,’
therefore, the financia] institutions are also
enjoined upon to help the Seventh Plam
objectives and: targets.

Secondly, I have seen that the posts of
the  Chairman and' the Managing Director
are being combined in one perSon nowa-
days. In the case of this institotion hith-
erto there was provisio, in the Act only
for Chairmay, but now Mamaging Director
is alsp being provided, with the provision
that both the positions can be combined
in one person, the same person can hold’
both the positions under the present Bill.
I do not understand why we should go
with this recently developed concept of
both  Chairman and Managing Director
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being combined jy one péréon.' * Do we
lack talent and it is becauséof thig that
we think that the Chairman.and the Mana.
ging Director should be combined - into
oné person? Do we think that thers” would
be conflicts between these twg and, there-
fore, the work would be delayed? And
Sir, ‘if there is gomg to be 4 coatlict, what
is the’ conﬂlct? Dlﬁerence of opinion m

any orgamsatlon is a healthy' thing, Now,

to aboid’ dlfference of opinion, we say that

that two -persons will be combined ‘into-
one. This is not the: method for avoiding-

delays or avoxdmg conflicts.” This strikes
af the roof of coflective ‘spirit &nd’ collec-:
tive working; * My fundamental objection
to this arises from this ™
that  gradually these two  posts
are being combined into one. Formerly,
somenon-official public figure was .put .as
the - Chairman and this was the practice

for sp many years back, Then,, gradualy,-

admmxstratwe personfel started coxpx g

inte it .and then technica] personne] cam»e,2
So,. gradually we have removed_

into it,
th.e non-oﬁ‘iclal pubhc workerq

I am pot of-. the view -that everyb non-.
official who.is apponted there is.y pblitical .

favourite of somebody.- That is 5 ‘wrong
concept. . The Minister, are heading so
many departments, ‘what wrong ‘is thers
if a non-official ;belonging to a political
party also became the Chairman of the
Corporation. -
tres, ‘not - for -execution or executiva:.func-
tions, but of thinking developing approach
and another for execution, This will de-
mocratise the administration, = The critl
cism that .came . from _some quarters was
that.this: Corporation. could. nat help back-

ward States and, backward areas,  Buot it
. is not a totally correct criticism. ,.Tt has
helped backward- areas and slxt Pper cent

of the loans has ‘gone to the backward
areas.

States also, but they are mot totally ad-

vanced Stafes, just advanced in certain

ai'e.as iny. .

er 1n the backward States, it is the res-
on31bxlxty of thése financial institutions also

apptoach -

Now, i,thefepare' fwo - cen-

But it has helped the -advanced.
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to spopsor- indusirial leadership, o cuitivate
industria) leadership,  If qnly techaical
personnel or admmlstratlve personel are
going to be there in’such cotporations,” this
will ‘not come within -his purview and-this -
will not come -under - his. Jurisdiction,
either is jt his duty to do this. .He -
would say that he’ h_as__got many’ crores
of rupees and that Hé thust’y use them. pro-
perly and 'tie musf have proper resulls
and- proper retury ahd that there shotdld
be more. productio, and afl that, .o
- ) Cmem :
I know that out of the umjs were
takmg Joans from’ thig Corpoﬁ ion, ~48
pér cent” of the wunits- were runmng mto
losses. This is a- big numbe’ . Now, fif
there -are two centres, -with dlﬂierem: philo-
sophies of- chairman and- -managing Dirsotor
lthmkthey capthmk .about it and find
out why some units are mcumng Jqsses and
what the reason ‘for this. “But ,f therq 13
ofify an’adniinistrative ‘approach gi only £
technical” approach, you- cathét do it “&nd
you:cannot do it if -the Chairman and the
Managmg Director are- combined -into;pne
person. . You know how. such Boards also’
functlon and how they ‘meet.  Qpce.in
a morth they come and cirsorily disctss
cértain things and, ulhmatelil only one ‘ot
two peoplsfimu the wholg show.  There-
fore, there is nq- collective experince wiikh
is'. reﬂectq@ -jn thi§ kmd 5approach. Of
course,. some, parucular M mlghr, be .
better person; but that™is anoiher matter ’

.

Now, Sir; sickness has' taken Pplace”’ - in
industries: ¥nd o humber of units 3ce going

sick, Even after financing such units, They
are going sick. Now there aré big m.dus

~ tria houses whg mampulate thlng So.

a Managmg Du‘ettor alone would’ not be

able to tackle such "a’ kind of thing. 1
1 was

reading recently an article in ‘3. magazine
in the Library bout Bombay l?yt’}t{g.

[The Vice-Chairman (Shif Pawmn
Kumar ‘Bansal) i fhe Chair] -

A lot of dlscussmn Js going on, It was
sanctioned durmg the timie of the Janata
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Government,  But I do not want to blame
this Government or that Government,
Now, the Janata Government ultimately
gave & Letter ~ of Intent, for D. M. T.
Plant. At that time it was a project worth
Rs 30 crores. Then it went up tg Rs.
56 crores. Then, recently in the Balance
Sheet .of Bombay- Dyeing it went up to
Ks. 120 crores. Now, if you raise the
sepital structure of a particular - under-
nking, then you can work out the more
Icss and get more deductions from in-
come-tax, depreciation; =tc. on that
you cap get bigger oap from the banks
come-tax, depreciation, etc On  that
capital and, therefore, you can get Rs. 80-
9C- crores, :

Now, is it possible that one MD or one
technical man will be able to manage and
change this kind of practice of the. busi-
ness houses? Therefore, I request the
hon. Minister to consider and divide this
authority. You want to put a single per-
son for the whole thing, But you know

that a single person is not that efficient, I

do not want to use any harsh language,
because this is a very objective discussion.
However nicé he may ‘be, our business
houses culture, that they have developed
recently you know. Almost all the busi-
nes™houses have Government money—
I mean to say banks’ money or financial
institutions’ money, = And they are run-
ning the show as if it was their own
affair, -

Sir, in these financial institutions they
do not always insist that efficient Direc-
torg should be in these companieg and
sometimes they put Directors who are not
able to deliver goods, Otherwise how
they can go en manipulating such huge
losses— Rs, 30 crores amount going up
to'Rs, 120 crores, 1 have given one
example,  These things are happening.
And these institutlions are not oriented
towards our basic ideal of socialism of the
Constitution. You have given the guide-
lines, There are guiding principles, If
thousarids of crores of rupees are going to
be invested in private companies and other
institutions, why don't you insist on  one
condition . also, that labour participation
wily be enforced in all these things Why
I am talking about labour participation
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is because you will have your money
secured and you can get proper recovery.
I will tell you, Sir, that only labour i in-
terested in running the industry basically.
Entrepreneurs or rich men would come
basically for profit but for the poor man
or the worker in the industry it is a ques-
tion of livelihood and he would not like
to face closure of the Indusiry or factory.
Therefore, he is much more interested in
running the industry and factory,  But,
Sir, we deliberately develop some sort of
capitalism, capitalist culture, where the
entrepreneurg are not development-orient-
ed, Hag there been that case of develop-
mental orientation, I would have been
happy that something is being generated
for the country, more production is com-
ing.  Their basic interest I8 making more
and more money by. these means,” This
is happening in the private sector, There-
fore, 1 would request the hon. Minister
to consider appointing more non-officials.
They are approachable by the people; we
can go and tell them what is wrong, But
about this officialdom, Sir, I am wnot
against all officers, some officers are good.
That is not the point here, But, why
have you only one channel? Sir, this Bill
is going to be voted today after this dis-
cussion, T know that at thig stage moOving
my amendmen; cannot be done because
amendment cannot be done because the
the .Bil] has already come from the Lok
Sabha. But when it is going to be imple-~
mented, when you make rules and regu-
lations, kindly see to this one thing that
there is this labour participation clause in
one way or the other... (Time bell rings)
1 would not take much time,

About the take-over; Sir, there are.
powers under the Bill to take over . any
industrial undertaking which js going in.
a wrong direction. I do not know how
many undertakings will be taken over. and
what is the way of taking over, and when
you are likely to take-over, ‘This should.
also be properly worked out because 48
per cent of the units, according to  the
Report, are going in a loss and the re-
covery is pot so good About the sickness
clause, you must work out  something.
That is, the moment the first report is
available, you associate the labour also
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[Stri Chimanbhai Mehta]
because once the factory is closed, they
suffer, And this gentleman is going away
with the money. We are not going to
seize his bungslow, All the luxuries he
is going to enjoy, Therefore, make it more
labour-oriented.

Sir, ours is a high cost economy. But
this is'a gemeral question; this cannmct be
applied to-only one Financial Corporation.

Otte has: to consider the rates of interest.

The interest rate is going to be 12 per
cent' or 14 per cemt or. sometimes even
more, And penalty imterest and other
things are there. Now, can we build any
jntdustry on a sound basis in this way? In
_the Western - countries—I' do not want to
quote- because the things are not compa-
rable—it is §° per cemt in Japan, 4 per
cent’ in West' Germany, and 7 per cent
in the USA. Ih our country, we are hav-

ing a very high interest rate and some-
times that also makes the industry sick.
And once it becomes sick, it can never
recover because. this load: of interest is so
high. Sometimes I feel what the use is
of these financial institutions, . Are.we go-
ing. to help the iodustrialisation? Is this
the. way to help industrialisation by im-
posing stuch higher rates of interested
taxation? In Japan, it is very less.

Now, Sir, I come to my last point. We
should’ also request the industries that are
taking help from this Corporation that
they must' also have some discipline, ma-
nufacturing" discipline, price discipline, etc,
Sometimes they also make 3 lot of profit.
Ultimately, this'is meant for giving goods
to the public, to the consumer at a Tea-
sonable price. Nowhere dre we able to
give even the guidelines to those indust-
ries as to what sort of profits they should
moake generally. I have seen that they
are’ prone to so nmuch of losses although
they may not be doing losses; But some
unifs are there which are making good
profifs; et them also> be told that there
should not be a very high rate of profit.

Sir, with these words; T support  the

Bill. ¥n the beginning, I have also said
that there are so many positive aspects
in the Bill. And definitely it is an ad-
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vance compared to the previoug set. I
comgratulate the Minister alsp for doing.
severa)igood things because I must say one

or two words and I. know they are pesa-
lising the industrialists who are going on.
a wrong line. They are raiding them,
1t is very good. R@Cﬂiﬂy’ one Mr; L, M,
Thapar was-raided. I was very happy.
This gentleman had connections with  so

many high-ups. And bhe hag been
brought to the book. In the same way,
vou bfing to book those capitalists; these
crooks who are takiop away. the State
money. And they make a show. Some
of them invite us to their parties, They.
invite during day-time and: durimg night-
time and have photographs and then they.
use these things against firancial institn-
tions, against” bureaucracy, agaimst cus-
tom- oficers, againsy excisy officers. Youw
Irive done the right:thing, made bim apo-
logise and ‘he: could ‘pot run .awsy, although
I was surprised that at mid-night'the Sup-
reme Coumtt gave him bail, This was un-
precedentedd, Perhaps I'de net-koow much
about’ the: history- of: the: Supreme: Court.
Bat 1. am proud of the Fimance Depart-
ment; Sir, T am prood of the Finance
Minister; Shri. V, P, Singh: who got  the-
apology from the industrialisty concernmed:

Sir, if you go- into" the links_of WM.
Thapar, there are-so many liks, He was.
fondied: by the- Janata Party also, Some
of the leaders of the Jatata Party have
got their money there. Some leaders
want to close his cases. ’Ih‘ey are also
taking money. from there. So, keep them

away. . Thesg: institutions should also be
requested to look- into such nefarious
deeds; :

THE MINISTER- OF STATE IN THB
MINISTRY OF FINANCE (SHRI JA-
NARDHAN PQOOJARI). Sir, 1 am great-
ful-te the hon. Members . for participating
in thig-discussion, I1.am sorry that be- -
cause: of election: campeigning my. voice
has been spoilt. :

THE VICE-CHAIRMAN -
WAN KUMAR BANSAL).
another Bill to-pilot,

SHRI JANARDHAN- POOJARI): Yes,
Sir. (Interruptions),

(SHRI PA-
You. have
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Sir, on this Bill I will confine myself
to the questicns that hav: been raised
here, Some of the hon. Members have
welcomed the Bill, They Lav: supported
tae Bill, Some of the hon. Members while
supporting it, criticised it saying that we
arc departing from our estiblished poli-
cics,

Sir, our first speaker was Shri Nirmal
Chatterjee, the respecied Member of this
avgist House  Along with him some of
thz hon, Members, including a young
Member of Parliament, Shri Mirza Beg,
also made a very effective = contribution.
Sir Shri Nirma! Chottetsze has stated that
we are going for privatisation and we are
givre more and more assistance fiom the
IFCI to the private sector, It is true,
Sir, that IFCI has given more assistance
to the private sector, The main objective
for which IFCI was started was to give
assistance to big and medium industries.
And here we have got a system, some
of the financial instituiions are to give
assistance to the private sector and at the
same time we have {0 see whether we have
neglected the public sector. Sir, hon.
Member, Shri Chatterjee is an economist.
He is well-conversant with the historical
facts. At the time of the Independence
and after Independence in 50s, we had
unly five public undertakings with an in-
vestment of Rs. 27  crores. Today, Sir,
we have got a total investment of Rs.
42,000 crores in public sector. From
which source has this money come? There
is another system and yet another source
from which the money could flow to the
public sector, that is, from the budgetary
allocation, market borrowing and foreign
assistance.  So far as the private sector
is concerned, we have got the system of
financial institutions from which the
money should flow. Here, Sir, the argu-
ment or the criticism that has been made
against the Government was that we are
running away from the policy of socia-
lism, that we are going for privatisation,
and it was asked whether this argument
was true, Sir, I can tell the angust
House, it is the commitment that has
been given to the nation by the Govern-
ment, the Governmént which has  been
established by the peopls of this nation,
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that public sector will play its commandmgy
role and we will go in for public sector
and will never neglect this sector of the
economy. At the same time, we cannot
shut our eyes and we cannot forget the
reality that there is a contribution from
the private sector to the economic deve-
lopment of the nation, And if we over-
look this fact, definitely we will be com-

mitting the greatest crime against the
indian economy.
Now, whether there is a qualitative

change in the Indian economy after Inde-
pendence, whether we, as a nation, have
come up to the expectations of the people
of this great country, if we analyse, the
answer is positive. It is not a negative
answer. The answer is ‘Yes’. With the
help of the public sector and also  with
the help of the private sector, we  have
come up to the expectation of the nation
and we have also made a mark in the
Indian economy and also we can go with
our head high in the wold economy.

When my friend spoke in the beginning,
he said that Poojari is making much about
the Sixth Five Year Plan contribution to
the nation. Yes, it is the duty of the
Government to tell the patiop what we
have done, Here, during the Sixth Five
Year Plan, what was our public sector
outlay? It was Rs, 97,500 crores. It
was a massive outlay. Today, in .the
Seventh Five Year Plan, we have come up
before the nation with a massive public
sector outlay of Rs, 1,80,000 crores. At
the same time, in the Seventh Five Year
Plan, there is a role to ba played by the
rrivate sector, From there to the eco-
nomy, Rs 1,40.000 crores would {flow
Now, we have to compare whether we
have done anything during the Sixth Five
Year Plan. We have to tell the nation,
that it is our achiévement, What is the
achievement, . There was the outlay of
Rs. 97,500 crores and in the first four
years of the Sixth Fiva Year Plan, we
spent about Rs. 80,000 crores and in the
last year of the Sixth Five Year Plan,
the investment was to the tune of Rs.
30,000 crores. and the Plan ended with
the total of Rs. 1,10,000 crores. Friends
may ask, outside and inside the Parlia-
ment as to what is the assistance we got
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from foreign countries, and that it is not
our achievement, Yes, Ict us see what is
the contribution from foréign countries,
both bilateral and multilateral, the IMF,
the World Bank, What is the contribution?
The contribution is only seven per
cent, Ninety-three per cent of the total
investment comes from within the
country. Is it a small achievement?
Should we not be proud .of this achieve-
ment? :

'

Let-us compare our growth rate
with that of other countries. Even
the World Bank has praised it, ‘eulogis-
ed it. They have said that India’s per-
formance should be emulated by other
countries, Some people, sometimes,
say that the achievement of America
or Japan or Germany ig greater than
ours. What is  their growth-rate?
During the period of the Sixth Five-
Year Plan, that is, 1980-85, it was only
217 per cent. What was the growth-
rate of the developing countries dur-
ing this period? It was 2.45 per cent.
What was, on an average, the world
growth-rate? It was 2.37 per cent.
What wag the growth-rate of India,
our country, during this period, bet-
ween 1980-85? It was 5.3 per cent.
I3 it a small achievement? Are we
not going forward? We do not say

that there is no .scope for improve- '

ment. At the time of Independence,
We had to import even pi, from  foreign
countries. Today, we have factories
producing all kinds of things right
from pin. I do not want to go into the
defails. In every field, in every area,
we have achieved tremendous progress
and we have shown our- performance.
Who are responsible for this? Our
workers in the factories, our people
working as coolies, our people working
in the fields, even Government ser-
vants, everybody. This is the achieve-
ment we have shown to the world. No-
body can say that we have neglected
the public sector. No. I am fully with
~ the hon. Member, Shri Chatterjee, that
we should encourage the public sector
more, We will do it. We will take the
advice of Parliament. We will go by
the will of the nation. We wil not, we
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shall not, neglect the public sector.
Our philosophy, our thinking, in regard
to socialism will not go from our mind,
from the mind of the nation. There-
fore, I say, our economic development
ig very impressive and commendable
and all of us should be proud of it.
Let us work more. Let us show im-
provement, Let us show efficiency.
Let us ‘show to  the world that we
can achieve our goal. As our hon.
Prime Minister has been saying, let
us reach very fast the Twenty-first
Century, with fast deveélopment.

When I say this, 1 would like to
point out to hon. Member, Shri Nirmal
Chatterjee, that we cannot, at the same
time, neglect the private sector. So
far as the performance of the Indus-
trial Finance Corporation of India is -
concerned, the coniribution made by
it to the private sec¢tor has come down
from 73 per cent earlier. We are
going in for more investment in the
public sector as well ag in the co-ope-
rative sector, In the case of the co-
operative sector, there is another
source also to finance it apart from
the Industrial Finance Corporation oi
India. Here, I would like to assure
hon. Members that the cooperative
sector will not be ignored. Coming to
another point raised by hon. Shri
Chatteriee about the fidelity and sec-
recy clause, it is true, we have intro-
duced this clause of fidelity and secre-
¢y, and to a cetrain extent I agree with
the hon. Member that the secrecy
should be avoided. One day or the
other we should go nearer to that step
to be taken, but at the same time, we
have to see Dot only to the Indian in-
vestmeni but also to the invesiment
environment in the world. We have
to get people from outside also to in-
vest in the couniry. We have also to
see how the banking system and the
financial institutions function. To a
certain extent, certain degree of sec-
recy is required.. Take for example,
one industry ig passing through a tem-
porary phenomenon, it fails to pay the
amount back to the institution. Now
it it is made public. the credibility of
that business man or industry will im-

aaavm
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mediately collapse in the market.
There will not be any opportunity for
him to come up. And then what will
happen? In such circumstances, we
have to go to the rescue of these peo-
ple. They may find resources, they
may improve their position and they
may then contribute to the develop-
ment of the particular industrv. There-
fore, we find that, to a certain extent,
-thig secrecy clause is required. At the
-~same time, we make it very clear that
it some people are going to misuse it,
we will not spare them, Action wiil
be taken against them. Hon. Mem-
bers have made a point that lakhg of
industries are sick. Yes, it is rue.
From the banking sector and financial
institution point of view 10i063 units
today are sick and a sum of Rs. 4699
crores is l'ocked up. For that we have
to find out the reason.

A study has been conducted, Various
reasons are there. In some cases, it is
due to power shortage, in some it is due to
mismanagement, and in majority of the
cases it ig due to non-availability of raw
material. In some cases, it is due to
jabour trouble also. So, we have to find
out, we have to diagnose the reasons for
this sickness. If there are cogent, bonafide
reasons for the sickness, we have to rcha-
bilitate them, we have to nurse them.
If they are playing a mischief, if they
have diverted their funds, if they have
mismanaged their  companies, we
would not spare them. For that the Par-
liament has passed ome Bill relating to
sick industries. The board is to be set up.
Here also, I can assure the hon. Member
that the board can find out the reason if
the sickness is deliberate. If it is due
to mismanagement on the part of any
promoter or the managing director, he
will be black-listed, no amount will be
given from the financial institution, No
amount will flow from the banking sector
to such a man, whether he be the Manag-
ing Director, or partner or Director in
any company. We are going to be very
firm in this area. T can tell the Parliament
that no interference wlill be allowed and
we will see that such people’s illegal ac-
tivitieg are curbed,
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Then the hon, Member, Shri Desai,
made one point that IFCI have got a
lot of money in their portfolio as over-
dues. Now, Sir, if 1 bring to the notice
of the hon. Members when there is
performance, it is better to give them
their due share of appreciation, In the
case of IFCI, the overdue amount is Rs.
61.64 crores, against the
total ouistanding loan portfolio of Rs.
1649 crores. Percentage-wise it is only
3.7 per cent, Whepn they are dea'ing
with industrial concerns, they have (o
mset the risk also. We have to give some
margip for their risk-taking, So we cannot
say here that the IFCl was not vigilant
or that they were not performing to the
satisfactio, of the people. While I ap-
preciate the performance of the IFCI in
this area, I must emphasise that their
effort shou'd be to get back these over-
dues with a!l the efforts at their command

Some of the hon. Members have said
that in Orissa there were some sick indus-
tries, or more gick industries were there.
I wi'l give you the figure. In Orissa
there were only two concerns which made
default out of 44 assisted concerns, In
the case of Bihar, out of 31 assisted
concerns, only 8 made default. Sir,
Wy can definitely say, as the hon.
Member, Shri Panicker, made the point say-
ing that we should go to the backward
areas and neglected areas, we have to go
to Orissa, we have to go to Bihar. What
is the role that has been played by IFCI
so far as backward areas are concerned?
Their investment is to the extent of 53
per cent as figureg stand today. I can
assurg the hon. Members that 1 have al-
ready given imstructions to the Chair-
man and also the Heads of financial
institutions that we should go more and
more to the rural areas, particularly in
backwarg Statés, At the sams time I appeal
to the State Government to create infra-
structural facilities for the entrepreneurs
to go there and start industrics. We
should have sufficient power, wz should
have raw materials, we should have other
infrastructural facilities also. So  unless
we work together, whether it jg  Stite
Government or the Central Government,
for the development of these areas, T
don’t think we can move forward,
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Now only one thing, I want to take
this opportunity to tell to some of our
Union leaders to also take into considera-
tion. :

They have been representing to us that
the units are closed, the labour force is
suffering, you please open the umits. Sir,
I request them, whenever the units are
running profitably, when there are profits,
when they are having effective  manage-
ments, please gee that such units develop
I may also tell them, in the interests of
the labour, that if those units become
sick because of the activities of the lab-
our the labour wilt be blamed Ultima-
tely the entire bame will be put on the
labour. That cause should not be there.
That is why, in the jinterests of the labour
and their children and in view of their
plight after the closure of the units, taking
into consideration all these aspects, please
see that the units move forward and give
all your. assistance,

I agree with the honourable Member, Mr,
Mehta, that participation of the labour is
required i; management. Here the steps
have been taken. 'We are going to take
some more steps also, Mr. Mehty has
also stated that non-official people should
be there on the board of management. I
fully agree with the suggestion, But who
are criticizing it? We, the  politicians.
Inside Parliament and outside Parliament
we degrade ourselves, we degrade our poli-
ticians, we say inside Parliament and out-
side Parliament that we are not up to the
standard. Sometimes this is done and we
say that we are not competent and, if some
people are corrupt, we say that all the
politicians are corrupt. Thig is the tragedy.
There are, in the country, politicians who
are very effective and honest, known for
their integrity, for their competence. They
must be involved, they must be given
full strength, Whenever T see this scrt
of criticism. I feell these is no use of
cursing others. W have to curse our-
selves. We should pot belittle the politi-
cians as a whole. Here I would like to
appeal to the honourable Members that I
feel, if at all the administration is to be
improved, if the administration 13 to be
strengthened, the role of the political peo-
ple—non officials—is required,

Sir, T want to make one more point here.
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The honourable Member, Shri Panicke:,
has made a point stating tha; we should
go to-the ruraj areas. Some other hono-
urable Members alsp have made that
point that we have to help the small peo-
ple, small entrepreneurs./ It is not the
main role of the IFCI to help the smali-
scale gector, But they have taken om
the role and through promotiona] schemes
they have been helping in so many areas,
But some honourable Members made &
point, why in the rural areas there js &
demand to go to the urban areas? We '
have to go to the rescue of the rural peo-
ple, the small people; we have to give
them economic strength, we have to
help them in thefr economiic activities, Sir,
pardon me when I say, if one villager in
a village 'is given a sewing machins and
if he, with that sawing machine generates
income and for.his family members if he
purchases a piece of cloth which he was
not in a position to purchase before, then
business ds there for the cloth merchant, not

only business for the cloth merchant but
there is also business for the
4 PM, mill which manufactures the
cloth. It is also a businegg for
the manufacture of sewing mac-
hines. That ig how the economic activi-

ties will generate. That is why I fully
agree with the hon. Members when they
said give them economic gtrength and they
wil] generate income. Let us give them
a purchasing power. This is a link in
the economy with which we are to bring
our nation forward.

An, Hon. Member has made a poiat that
in the rural areas the poor people may
misuse the economic strength which we
are providing to them. We have been
making points in Parliament that we have
locked up a sum of Rs. 4,699 crores in
the sick industifies. Whose dezision was
it—the decision of the intellectuals or the
administrators?  This decisiog to a cer-
tain exteat fafled. But when we come to
the weaker sections some people criticise
that the rules .and guidelines are not fol-
lowed. When we go to the weaker scc-
tions, T reanest the political peopiz and
the hon. Memberg to come to the help
of the people living below the poverty line,
Let us go in a big way and give them
economic strength. If we give them
opportunities to live in the rural areas,
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nobody wil] come to urban areas. That
is thc culture of our people.

1 agree with the hon. Membess who
made the point that we have to give more
assistance to the people living in the rural
areas. That should be our objective, Hon,
Membars have raised some points which
T will keep in mind and make their use
where they are required, Some hon.
Members have raised major questions, I
will definitely write to them giving them
my answers.

As I said in the beginning, :my voice
failed because of the election -ampaign.
Therefore, please excuse me,

SHRI PARVATHANEN] UPENDRA
{Andhra Pradesh): You spoke for iwo and
a half hours, 1 believe.

SHRI JANARDHAN POOJARI{: | thank
once again the hon. Members for their

valuable contribution. I will defintely
take your advice.  Thank you.
SHRT ALADI ARUNA ilias V.,

ARUNACHALAM (Tamil Nadu): From
the Saturation  Poing ¢f view the IFC
has proposed not to give financial assistance
to certaiy, industries. 1 would like to
know whether the Government s going to
reconsider the decision of the IFC.

SHRI JANARDHAN POOJARI: The
industries that have reached the saturation
point, there is no demand for ‘here pio-
ducts. The hon. Member has made a
roint what will happen to those industries,
They should not fall sick. We will keep
it in our mind and when the situation
improves and where there iy demand for
such industries, definitely we will sez that
the assitance flows from the financis] in-
stitutions, including the banking sector.

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): The ques-
tion is: *

“That the Bill further to amend  the

Industrial Finance Corporation Act,

1948, as passed by the Lok Sabha, be

taken into consideration.”

The motion was adopted.
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THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL). We shall
now take up clause-by-clause consideration
of the Bill.

Clauses 2 to 22 were added to the Bill.

Clause 1, Enacting Formula and  Title
were .added to the Bill,

SHRI JANARDHAN POOJARI: Sir, I
move:

“That the Bilf the pased.”

The question was put and the motion
wag adopted.

(AMENDMENT)
Bill, 1986

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI
JANARDHAN POOJARD: Sir, T inove: -

“That the Bill further to amend the
Estate Duty Act, 1953, as passed by the
Lok Sabha, be takep into consideration.”

Honourable Memberg may recall that the
Eslate Duty Act was amended in 1984
with a view w discontinuing the levy of
cstate  duty in respect of agricul:ural
tands. As u result of the gaid amend-
ment and the resolutions passed by various
State lLegislatures under article 252 of the
Constitution, the Estate Duty Act  has
ceased to appty to the agricultural Jands
situated in all the Union Territories and
all the States except the State of Naga-
land. Punjab and Tripura,

Honourable Members may also recall
that the Estate Duty Act was amendeq last
vear so as to discontinue he levy of
estate duty in respect of property other
than agricultural lands with effect from
16th March, 1985,

The State Legislatures of Punjab and
Tripura have passed resolutions  under
article 252 of the Constitution to the effect
thut th, Estate Duty Act may be amen-
ded by Parl amen; so as to discontinue
the levy of eate duty in respect of agri-
cuwlturap tand: which are situated in these
States und a'ter 16th March, 1985, This



